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Contral Administrativo Tribunal
Principal Bench, Nou D9lhi,

R, A, No, 102/95 in
0, A, No,B859/94

Now Dolhi this the /4)( Day of Novombor, $9¢5,
Hon'blo Sh, B8,K, Singh, Rember(A)

shri Vikram Singh,
s/o Sh, Aeroo Singh,
R/o Vil1,4P,0, Painga
iF%odin agar ), Distt, Ghagiabad.
ur), Roviou Applicant

(through Sh, N, S, Verma, advocato)

ver su 8
1. Union of India, through
the Secrotary, .
Govt, of Indiap
Ainistry of Dafence(Finance)
Now Oalhi,

2. Tho Controller General of
Bofenco Accounts,
Boat Block=Y, R K, Puram,
New Bolhi,

3. Tho Controller of Dafence

Accounta(Pension‘Disbursament)
floorut Cantt, Roppondants

OR DER(BY CIRCULATION)
dolivorod by Hon'ble Sh, B.K. Singhy Rombar {A)

The roview application has baon filed against"y
the judgomont/order dated 22, 11,1994, In tho Befsy
the applicant had beon charged of uncutherisod oﬁs@néé;
1t was adoitted that he procceded on parrod leavo |
yithout tho sanction of the compotent cuthor ity and
did so uhon he was under ordoro of transfor, ?ha‘
onquiry uas still on when this 0.R, was filod, Tha
poundation of the chargoe was ungut horisod absonco
of the applicant and sinco tho onquiry uas ot i1l on

in tho light of the judgomont of the Hon'blo Suptood

Court in caso of U.C.Il. Vs:&gijfiia Simyh




RS

(scC 1994(3) 357), whoroin tho cour t/ Tribunale woro
rostrainod from passing intorlocutary ordars whon $h§
D.E, is pending. The departmental prococcings cab |
noither bo stayed nor canh the court substituto itool?
in placo of the enquiry officor/disciplinary authari@yﬁ.%
appollato euthority. Tho aggriovod porson has &9 uaiﬁ,‘i
tillytha dapartmontél enquiry comes to on ond, %awcyﬁég?
a judicial roview is permissible if it fa shoun tha%‘_t
it 1s a caso of no @videonco, Tho sam® could not bé
dono and, thorofore, the O,A, uas dismiseod as oros
maturo° A roviow application undor Rulo 17 af

CaT (Procodure) Rulos, 1987 can bo filed within 33 éays'

and a porusal of tho roviow application shoua that i?

was filed on 31, 1,95 whon the judgemont was modo ey
22,11.94 and not on 22,12,94 as roportod by tho ﬁeng oy,
The ordor was mada on merits, Apert from linitat i@ng |
thoro is no ingrodient as stipulatod undor Ordor 47
Rulo 1 of the C,P,C, i,0, thoro is no discovory of

a now and important piece of ovidenco, nmve is thoro

any orror apparont on the faco of the rouvord nor aﬁy -
analogous ground in the review application and a0 guch
it cannot bo ontortainsed, The semo ia gummarily

rojoctod under Order 47 Rule 4(1) of the C,2.C,
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